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DR.P.V.KRISHNA PRASAD  PPTITICNER(S)

MR.M.RAVINQRANATH REDDY . ALVOCETE FOR THE
PETITICONER(S)

VERSUS

THE SECRETARY,M/O Home Affalgs RESFONDENT (S)
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MR.N.R.DEVARAJ,Sr.CGSC __ADVOCATE FOR THE
RE SEONDENT (S)

THE HCN'ELE MR.H.RAJENDRA PRASAD;MEMBER(ADMN.)

THE HON'BLE MR.B.S.JAI PARAMESHWAR , MEMBER(JUDL. )

1. Whether Repcrters of lecal papers may be ' Ng
‘ aliowed to see the judgement?

No

.2, To be referred to the Reperter or not?

3. VWhether their Lordships wish %o see the Np
fair —epy of the judgement?

4. Whether the judgement xxim is to be N
circulated to the other Benches? o
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One copy to HBDIP.M.(J) CAT,.Hyd.
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The Secretary, Ministry of Home Affairs,
North Block, Central Secretariat,
Union of India, New Delhi-1.

The Secretary, Dept.of Personnel and Training,
Ministry of Personnel, Public Grievances and
Pensions, New Delhi-1.

The Secretary, State of A,P.
Secretariat Buildings,
Hyderabad.A.P.

The Chief Secretary, Btate of U.P.
Secretariat, Lucknow, U.P.

One copy to Mr,M.Ravindranath Reddy, Advocate, CAT.Hyd.
One copy to Mr,N,R.Devraj, Sr.CGSC. CAT.Hyd.

One copy .to Mr.P.Naveen Rao, Spl.Counsel for A.P. CAT.Hyd.
One spare copy.

One copy to D.R.(a) CAT,Hyd.
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Adnittgd and Interim.directions
lssued,

Allowdgd

Disposed. of with”airection

1

Dismigseq.

-Lismifssed as withdrawn
Dismjssed for Default.
Ordefked/Rejected.

No order as to costs.
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